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Provided further that a Zamindar or inamdar or any other
description of landholder not holding under ryotwari seftlement
shall be liable to pay the water-cess under this Act except to
the extent to which he is entitled to irrigation free of separate
charge under the first proviso: ;

Provided also that no water-cess shall be leviable under this
Act in respect of water supplied or used for the irrigation of land
held under ryotwari settlement which is classified and assessed
as wet, unless the land be irrigated, - whether voluntarily or
involuntarily and whether wholly or in part—

(i) from any source hereinbefore mentioned, not being
a source which has been assigned by the Revenue-
authorities or adjudged by a competent Civil Court
as the source of irrigation of such land; or

(i) from any source assigned or adjudged as aforesaid in
respect of such land, otherwise than in accordance
with any notification or order of the Provincial
Government or of any authority subordinate to
them regulating or specifying the time, method and
conditions of supply of “water for the irrigation of
such land from such source and the number of crops
which may be irrigated on such land with such
supply, free of separate charge,

(2) For the avoidance of doubt it is hereby declared that
water-cess leviable under this Act is not a tax on land but is a
fee for the water supplied or used for the irrigation of land.

Amiendmeit 3. In sub-section (1) of section 1-A of the said Act, for th Madras Act
of section ~ Words ““In the case of land included in an estate the cess due VIIof 1805,
1-A, Madras under this Act shall”, the words *“In respect of water supplied

“Act VILof o1 ysed for the irrigation  of land included in an estate the

1563, water-cess due under this Act shall” shall be substituted.

Insertion of 4. After section 1-A of the said Act, the following section
T Yaawon shall be inserted, namely:—

1-B. Madras

ActSVIl of

1865. .

Rulss to “1-B. All rules made under this Act shall have effect as if
have effect enacted in this Act.”

as if

enacted in

the Act. : ; ; _ _
Indemnifi- 5. (1) No suit or other proceeding shall lje against the

cation for Provincial Govemment, or any officer or servant of the said

actsdone  Government, or any authority subordinate to them, or any jerson

before the  .tine under the authority of or with the permission of the said

commence- %

taént of Government, officer, servant or authority, in respect of any Act

this Act. done or purporting to be done before the commencement of this
Act under section 1 of the said Act, if such act could have be n
done under the said section 1 as wmended by this Act, and the
Provincial Government and all officers, servants, authorities and
persons aforesaid are hereby indemnified and discharged from all
liability in respect of all such acts ir so far as they could have

been done under the said section 1 as amended by this Act.

(2) Any suit or other proceeding instituted before the
commencement of this Act in respect of any act done or
purporting to be done under section 1 of the said Act shall be
disposed of as if the said section | as amended by this Act had
been in force at the time of the institution of the said suit or
proceeding in the Court of first instance. Figas . AR ar e Co e



